B0 _BE_PUBLISUED TN THE: GAZETIE OF . IND.IA EXTRACED INARY, PART-II
SECTION 3, SUB~SECTION (11)

GOV}:,.RN‘MT OF INDIA
MINISTRY OF FDVANCE

DEp ARTHENT OF REVENUE -

LRI BB B )

New Delhi, the 232 July, 1999,

NOT TFICATTION
(INCOME-TAX )

i

. 1 ) | o | . ,
5,0, "~ (B) - In éxercisé of the powers conferred by item (h)

- *n

of mub-clauge (iv) of lklatise [15) of section 10 of the Income-tax
CAnt,. 1961 (43 of 1961), the Central Govefﬁ‘?n:-_@t hereby specifies
:vwfrpn hondg of the. ational HOUqlng Bank-Swarna Jayanti Rural
H“0c3nq Fwnance, 1908~99(%ccond Setrieg) of rupees one 1akh each ‘¢
- carcying hn Jntﬁres1 df 9,15% per annum for a period of 7 years
for =n amount ot runoé ore hunﬂrud crores only bearing distinc-
Live mm]diarc- f rom 13-1/00001 to B-1,/10000 issued during 1998-99
bv‘N tlcnal Houging Bank for: the purpoge of the gald section :

1
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. e :| . ) - . . '
Provided that the benefit under the sald section shall be
aliningible only if thé holder of guch bonds registers hig/her
Pme and the holding with -the gaid Bank.

Motification No, HooS’ i
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, ‘ { saMAR BHADRA )
UNDER SECRETARY TO THE GOVT. OF IMDIa

(F.No,178/46/99~1TA~1)

- To

IMe Manager,' .
iGevernment of India_Pr@éL,

Ring Road, Mayepuri Indubtrial Area,
(Mear Rzjourl Garden), MNeyw Delhi,
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